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obvious from para 4.5, They have stated "that

the
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Ernauiry  Officer has avidently allowed

inspection of documents to the Charged O0Fficer
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records are  made available for perusal, is to

"he treated as duty)Teave_or as the case may

‘ be, The respondents have not disputed that

had come to Delhi in accordance

- with hie  tour programme  which was  duly
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approved by the competent authority nor is
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bonafide purpose of
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undertake  the  Journey further substantiate
ficer was on duty when he came  to
e far as the claim of the petitioner
in this 04 is  concerned, we are inclined Lo

allow his claim,  decordingly, we make ihe

The petition shall file his claim with
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the tour in question. The |
act that they advanced Him - Rs. 2000 to
the respondents for Ta/DA for his journey from

duly substantiating with requisite inforwation
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within two weeks from the date of
communication of this order. The Controlling

Authority shall consider the claim of the

applicant  and pass  necessary orders  in
accordance with SR, 195 dndicating  the

L oapproved  and allowing the

paviment for  the amount due to the petitioner.
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The respondents  shall further ensure that the
payment due to the petitioner after adjusting
the adgvance 13 made to him with utmost speed.
preferably  within four weeks from the date,
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titionar,

was directed 1o coie to Delhi for attending
the enouwiry  but no specific date was Tived by
titioner éays that
even after speaking on the telephone to  the
relevant authorﬁty,l he  was not  gliven - &
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specific date and in that circumstance, he
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passed on  17.4.956. Since the Jjourney

claim of the applicant s required to
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the records and documents which

this case, since no definite date wes given to
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che Director of Ingpection ( Bombay )
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fombay to Delhi and back and the halt at Delhi
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